FORM G (DATE EXTENDED)

INVITATION FOR EXPRESSION OF INTEREST FOR
RELIANCE MEDIAWORKS LIMITED OPERATING IN BUSINESS OF
THEATRICAL EXHIBITION OF FILMS, FILM AND MEDIA SERVICES AND TELEVISION
CONTENT PRODUCTION AND DISTRIBUTION AT MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
No.
1. Name of the corporate debtor along | RELIANCE MEDIAWORKS LIMITED
with PAN & CIN/ LLP No. CIN: U29299MH1987PL.Co45446
PAN: AAACA4252H
2. | Address of the registered office Regd. Office: Cosmos Chambers, Cabin No. 1,
Floor R-1, Plot -20, Raja Bahadur Mansion,
Ambalal Doshi Marg, Stock Exchange, Mumbai,
Mumbai, Maharashtra, India, 400001
3. URL of website https://www.reliancemediaworks.com/
4. Details of place where majority of | The Corporate Debtor does not have any fixed
fixed assets are located assets as per the financial statements for the year
2023-24.
5. Installed capacity of main products/ | The Corporate Debtor has no installed capacity
services for its main products/services.
6. | Quantity and value of main | No sale of main products/services was made
products/ services sold in last | during the last financial year 2023-24.
financial year
7 Number of employees/ workmen Three (3) Employees
8. Further details including last | Details can be sought by sending email at
available financial statements (with | cirp.reliancemediaworks@gmail.com
schedules) of two years, lists of
creditors are available at URL
9. | Eligibility for resolution applicants | Details can be sought by sending email at
under section 25(2)(h) of the Code is | cirp.reliancemediaworks@gmail.com
available at URL
10. | Last date for receipt of expression of | 15-09-2025 (Original)
interest 23-09-2025 (Extended)
1n. | Date of issue of provisional list of | 25-09-2025 (Original)
prospective resolution applicants 25-09-2025 (Extended)
12. | Last date for submission of | 30-09-2025 (Original)
objections to provisional list 30-09-2025 (Extended)
13. | Date of issue of final list of | 10-10-2025 (Original)
prospective resolution applicants 10-10-2025 (Extended)
14. | Date of issue of information | 15-10-2025 (Original)
memorandum, evaluation matrix | 15-10-2025 (Extended)
and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of | 14-11-2025 (Original)
resolution plans 14-11-2025 (Extended)
16. | Process email id to submit | cirp.reliancemediaworks@gmail.com
Expression of Interest
17. | Details of the corporate debtor’s | As per available records, the Corporate Debtor

registration status as MSME.

does not have MSME registration.




Date: September 16, 2025

Place: Mumbai

IPE - NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director - Ritesh Prakash Adatiya

Appointed as Resolution Professional

In the Matter of Reliance Mediaworks Limited

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

Validity of AFA: December 31, 2025

Address- 10th Floor, 1003, Zion 71, Ramdas Road, Near Avalon

Hotel, Thaltej, Ahmadabad- 380059, Gujarat

Email for Correspondence - cirp.reliancemediaworks@gmail.com
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TATA CAPITAL HOUSING FINANCE LTD.

Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
TATA Ganpatrao Kadam Marg, Lower Parel, Mumbai 400 013
CIN No. U67190MH2008PLC187552 Contact No. (022) 61827414

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix IV read with rule 8(1) of the Security Interest
Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital
Housing Finance Limited., under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under section 13(2) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002, issued a demand notice,
calling upon the below borrower and Co- Borrower to repay the amount
mentioned in the notice within 60 days from the date of the said notice.
The borrower, having failed to repay the amount, notice is hereby given to
the borrower, in particular and the public, in general, that the Court
Commissioner, Adv. Namita Tatipamula has taken physical possession of
the property described herein as per Addnl. Chief Judicial Magistrate,
Thane order dated 07.04.2025 in exercise of powers on him of the said act
and handed over to the undersigned Authorised officer on 13.09.2025.
The borrower’s attention is invited to provisions of sub- section (8) of
Section 13 of the Act, in respect of time available, to redeem the secured
assets.
The borrower, in particular, and the public in general, are hereby cautioned
not to deal with the property and any dealings with the property will be
subject to the charge of the TATA Capital Housing Finance Limited, for an
amount referred to below along with interest thereon and penal interest,
charges, costs etc. from 13.08.2024.

Loan Account No. : TCHHL0698000100162313/TCHIN0698000100163969

Name of Obligor(s)/Legal Heir(s)/Legal Representative(s) Mr.
SANJAY VASANT PATIL AND Mrs. SEJAL SANJAY PATIL

Amount as per Demand Notice/ Date of Notice :As on 05.11.2024, an
amount of Rs. 25,66,082/- (Rupees Twenty Five Lakh Sixty Six Thousand
and Eighty Two Only)

Date of S.14 Order/ Date of Physical Possession : 13.09.2025

Description of Secured Assets/Immovable Properties: Flat No. A/201, on
the Second Floor, admeasuring about 330 Sq. fts. Super built up area
equivalent to 30.66 Sq. Mtrs. Super Built Up Area in the building known as
Gayatri Krupa Co-Op. Housing Society Ltd., constructed on plot of land
bearing Old Survey No. 114, New Survey No. 99, Hissa No. 1, At Revenuwe
Village Khari, at Cabin Road, Near Saraswati High School, Bhayander
(East), Taluka & District Thane, Maharashtra- 401105, within the limits of
Mira Bhayander Municipal Corporation in the Registration District, Sub

District Thane/Bhayander.

Date: 16.09.2025

Sd/- Authorised Officer

Place: Mumbai For Tata Capital Housing Finance Limited

aSR Ec ‘ Dynasty Business Park, Unit no. A-212, 2nd Floor, Andheri

(India) Limited Kurla Road, Andheri (East), Mumbai-400 059.

PUBLIC NOTICE FOR E-AUCTION — SALE OF IMMOVABLE PROPERTY

(Under Rule 8 (6) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002)
WHEREAS,

ASREC (India) Ltd., a company incorporated under the Companies Act, 1956 is registered with
Reserve Bank of India as a Securitization and Reconstruction Company under section 3 of
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(SARFAESI Act, 2002) having its Registered Office at Bldg No. 2, Unit No. 201-202A & 200-2028, Gr.
Floor, Solitaire Corporate Park, Andheri Ghatkopar Link Road, Chakala, Andheri (East), Mumbai-400
093 &Branch office at Dynasty Business Park, Unitno. A-212, 2nd Floor, Andheri Kurla Road, Andheri
(East), Mumbai-400059 (hereinafter referred to as “ASREC”) and secured creditor of M/s. Intelfox
India Limited (borrower) by virtue of Deed of Assignment dated 14.02.2020, executed with original
lender Bharat Co-operative Bank (Mumbai) Ltd, whereby ASREC (India) Ltd., in its capacity as trustee
of ASREC PS-04/2019-20 Trust, has acquired the financial assets of aforesaid borrowers from Bharat
Co-operative Bank (Mumbai) Ltd with all rights, title and interest together with underlying security
interestunder Section 5 of the SARFAESI Act, 2002.

The Authorized Officer of Bharat Co-operative Bank (Mumbai) Ltd in exercise of powers conferred
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (SARFAESI) and Security Interest (Enforcement) Rules, 2002, had issued a demand notice
dated 07.03.2020 u/s 13(2) of the said act calling upon the M/s. Intelfox India Limited (hereinafter
referred to as “the Borrower”) and Mr. Mahesh Amrut Parab, Mr. Suhas Narayan Vaikul, Mrs.
Sunita Dattatray Wagh, Mr. Sushil Baban Chavhan (Directors and Joint/ Co-Borrowers) & Mrs
Sugandha Narayan Waikul (Widow), Mr Suhas Narayan Waikul (Son), Mr Prathamesh Suhas
Waikul (Grandson), Mr Nikhil Suhas Waikul (Grandson), Mr Avinash Narayan Waikul (Son), &
Mrs Sneha Subhash Shelar, (Married Daughter) (Ms. Chhaya Narayan Waikul) all are Legal
Heirs of Deceased Mr. Narayan Mahadeo Waikul- Joint Borrower in their capacity for repayment of
total outstanding amount aggregating to Rs. 8,09,28,041.00/- (Rupees Eight Crore Nine Lakh
Twenty Eight Thousand Forty One only) with further interest thereon from 01.04.2019 in respect of
the advances granted by the Bharat Co-operative Bank (Mumbai) Ltd to M/s. Intelfox India Limited
within the stipulated period of 60 days. The said Demand Notice dated 30.04.2019 under Sec.13 (2)
of the said Act served upon you and in exercise of the powers conferred under Section 13(4) read with
Enforcement of Securities (Interest) Rules, 2002, the Authorized Officer of ASREC (India) Ltd took
physical possessions of the property more particularly described in Schedule here under on for Shop
No 2, admeasuring 530 sg. ft carpet area situated at ground Floor of building Known as “Dadarkar
Building also known as Raheja Excelsior”, Constructed on Land bearing Cadastral Survey No 1/404C
of Taradeo Division in the Registration Sub District Mumbai, Trade Road, Mumbai 400034 on
23.01.2025.

Pursuant to Assignment Agreement dated 14.02.2020, ASREC has acquired the financial assets of
aforesaid Borrowers from Assignor Bank with all rights, title and interest together with underlying
security interest under Section 5 of the SARFAESI Act, 2002.

As the Borrowers having failed in repayment of entire outstanding amount as per said demand notices
and pursuant to aforesaid assignment in favour of ASREC, the Authorized Officer of ASREC intends to
sellthe below mentioned properties for recovery of our dues inthe account.

The Borrower/ Directors and Joint Co-Borrowers/Corporate Guarantors and Legal Heirs of deceased
Mr Narayan Mahadeo Waikul having failed to repay the entire dues as per said demand notice within
the stipulated period of sixty days and pursuant to aforesaid Assignment in favour of ASREC (India)
Limited acting as trustee of ASREC—PS-04/2019-20 Trust, the Authorized Officer of ASREC (INDIA)
LTD, in exercise of the powers conferred under Section 13(4) read with Enforcement of Securities
(Interest) Rules, 2002, took physical possession of the secured assets i.e. Shop No 2, admeasuring
530 sq. ft carpet area situated at ground Floor of building Known as “Dadarkar Building also known as
Raheja Excelsior”, Constructed on Land bearing Cadastral Survey No 1/404C of Taradeo Division in
the Registration Sub District Mumbai, Trade Road, Mumbai 400034 on 23.01.2025 owned by Late Mr
Narayan Mahadeo Waikul.

Since the entire dues have not been cleared, Notice is hereby given to the public in general and
Borrower(s) and Guarantor (s) and Legal Heirs of Late Mr Narauyan Mahadeo Waikul in particular that
the Authorized Officer hereby intends to sell the below mentioned secured property for recovery of
dues, as per aforesaid demand u/s 13 (2) notice after giving due credit to the payment received
subsequent to the said notice, under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and hence the tenders/bids are invited in sealed cover for

GOVERNMENT OF MAHARASHTRA

PUBLIC WORKS DEPARTMENT
Executive Engineer, Intetrated Unit (P.W.) Division, Fort,
Mumbai-400 001.

Email:- integratedmumbai.ee @ mahanwd.gov.in
Tel. No. 022-22016974 Fax No. 022016976

E-TENDER NOTICE NO. 11 of 2025-2026
Online E-Tender in "B-1" Form for the following works are
invited by Executive Engineer, Intetrated Unit (P.W.)
Division, 2nd Floor, Bandhkam Bhavan, 25th
Marzhban Road, Fort, Mumbai-400 001. Telephone No.
022-22016974/22016976 from registered Labour Co-
oncrative Societies. (Only Brihanmumbai City)

Sr. Name of Work Estimate
No. Cost Rs.
1 |Annual Maintanance and repair| 2861430/-

works for Bhandhkarn Bhavan

Building, Fort, Mumbai. For Year

2025-26

(Total 01 Works included in this Notice)

Tender Available Date : Date 12/09/2025 at 10.30 hrs. to
Date 19/09/2025 at 15.00 hrs.

Opening Date (If possible) : Date 22/09/2025 at 15.05
hrs.

All detail information is available on following websiters.

Visit web site for details :1. http://mahapwd.com
2. htin://mahatenders.gov.

No. EE/IU/TC/4667
Office of the Executive Engineer,
Integrated Unit (P.W.) Division,

Fort, Mumbai-400 001.
Date : 11.09.2025

Sd/-

Executive Engineer,
Integrated Unit (P.W.) Division,
Fort, Mumbai.

DGIPR 2025-26/2552

the purchase of the secured property. The property shall be sold strictly on “AS IS WHERE IS”, “AS IS
WHAT IS” “As is whatever Condition” and “NO RECOURSE” basis.

Lot Description of the Secured Assets Reserve | E.M.D. Bid

No Price (Rs. in| (Rs.in | Increment
Lakh) Lakh) | (InRs.)

1. |Shop No 2, admeasuring 530 sq. ft carpet area situated|  537.00 54.00 | 2,00,000/-

at ground Floor of building Known as “Dadarkar Building
also known as Raheja Excelsior”, Constructed on Land
bearing Cadastral Survey No 1/404C of Taradeo Division
in the Registration Sub District Mumbai, Trade Road,
Mumbai 400034 owned by Late Mr. Narayan Mahadeo
Waikul and bounded as follows: - On or Towards the
North by : Lobby / Tardeo Road, On or Towards the
South by : Main Road/ Dadarkar Building, On or Towards
the Eastby : Shop No 01/Parking Area, On or Towards
the Westby : Shop No 03/ Jayant Tower

Inspection of the for Shop No 02, Gr. Floor, building Known as “Dadarkar Building also known as
Raheja Excelsior Trade Road, Mumbai 400034 will be available on 03.10.2025 from 11.00 A.M. To
1.00P M.

Tender Forms can be downloaded from the website of ASREC (INDIA) LTD. (www.asrecindia.co.in)
and can also be collected from the office of ASREC located at Bldg No. 2, Unit No. 201-202A & 200-
2028, Gr. Floor, Solitaire Corporate Park, Andheri Ghatkopar Link Road, Chakala, Andheri (East),
Mumbai-400 093.

TERMS & CONDITIONS: -

1. THE E-AUCTION WILL BE HELD ON 07.10.2025 BETWEEN 10.00 A.M TO 12.00 PM WITH
UNLIMITED AUTO TIME EXTENSION OF 5 MINUTES EACH, TILL THE SALE IS CONCLUDED.

2. E-auction will be conducted under “online electronic bidding” through Asrec's approved service
provider M/s. C1 INDIA PRIVATE LIMITED at website: Https://www.bankeauctions.com (web portal
of M/s C1INDIA PRIVATE LIMITED. ). E-auction tender document containing online e-auction bid form,
declaration, General Terms and Conditions of online e-auction sale are available in websites:
www.asrecindia.co.in and https://www.bankeauctions.com. The intending bidder shall hold a valid
e-mail address. The contacts of M/s. C1 India Private Limited - Mr. Bhavik Pandya, Mobile: +91
8866682937, Help Line No.: (+91- 124-4302020/ 21/ 22, + 917291981124/ 1125/ 1126, Email:
gujarat@clindia.com, support@bankeauctions.com.

3. Registration of the enlisted bidders will be carried out by the service provider and the user ID or
Password will be communicated to the bidders through e-mail. The bidders will be provided
necessary training on e-auction free of cost. Neither ASREC nor the service provider will be
responsible for any lapses/failure on the part of bidder on account of network disruptions. To ward off
such incidents, bidders are advised to make all necessary arrangements such as alternative power
back-upetc.

4. The particulars given by Authorized Officer are stated to the best of his knowledge, belief and
records. Authorized Officer shall not be responsible for any error, mis-statement or omission etc. The
intending bidders should make their own independent enquiries regarding encumbrances, title of
property put on auction and claims/rights/dues affecting the property prior to submitting their bids.
The e-auction advertisement does not constitute and will not be deemed to constitute any
commitment or any representation of ASREC. The property is being sold with all existing
encumbrances whether known or unknown to ASREC. The Authorized Officer / Secured Creditor shall
not be responsible in any way for any third-party claims/ rights/views.

5. The property shall not be sold below reserve price and sale is subject to confirmation of Asrec India
Ltd, the secured creditor. Bids in the prescribed format given in the tender document shall be
submitted to Authorized Officer of ASREC (India) Ltd., Dynasty Business Park, and Unit no. A-212,
2nd Floor, Andheri Kurla Road, Andheri (East), Mumbai - 400059 or submit through email to
Sunil.korgoankar@asrecindia.co.in. Last date for Submission of Bid Form is 06.10.2025 upto 4.00
PM. The bid form or EMD received late for any reason whatsoever will not be entertained. Bid without
EMD shall be rejected summarily.

6. Auction will be held for the entire properties as stated above on “As is where is”, “As is what is” and
“As is Whatever Thereis” and No Recourse basis”

7.Bidin the prescribed format given in the tender document shall be submitted along with Bidder’s ID
& Address proof to Authorized Officer of ASREC (India) Ltd., Bldg. No. 2, Unit No. 201-202A & 200-
2028, Gr. Floor, Solitaire Corporate Park, Andheri Ghatkopar Link Road, Chakala, Andheri (East),
Mumbai - 400093 or submit through email to sunil.korgaonkar@asrecindia.co.in. The bid form or
EMD received after 04:00 PM on 06.10.2025 for any reason whatsoever will not be entertained. Bid
without EMD shall be rejected summarily.

8. The intending purchasers/bidders are required to deposit EMD amount either through NEFT /RTGS
in the Account No.: 009020110001488, with Bank of India, SSI, Andheri Branch, Name of the
Account/Name of the Beneficiary: ASREC-PS 04/2019-20 TRUST, IFSC Code: BKID 00000 90.

9. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part of sale
consideration and the EMD of unsuccessful bidders shall be refunded in the same way. The EMD shall
not bear any interest. The bidders are requested to give particulars of their bank account to facilitate
quick and proper refund.

10. The successful bidder shallimmediately i.e. on the same day or not later than next working day, as
the case may be, deposit 25% of the sale price (inclusive of EMD amount deposited) to the Authorized
Officer and in default of such deposit, EMD will be forfeited and the property shall be sold again.

11 The balance amount of the sale price shall be paid on or before 15th day of confirmation of sale of
the property or such extended period as may be agreed upon in writing between the secured creditor
and successful bidder. In default of payment within above stipulated time period, the deposit shall be
forfeited and the property shall be resold and the defaulting purchaser shall forfeit all claims to the
property orto any part of the sum for which it may be subsequently sold.

12. The sale shall be subject to provisions of Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 & Security Interest (Enforcement) Rule 2002.

13. The interested bidders can inspect the Shop No 02, Gr. Floor, building Known as “Dadarkar
Building also known as Raheja Excelsior Trade Road, Mumbai 400034 will be available on
03.10.2025 from 11.00A.M.To 1.00 P. M.

14. Contact Details: Mr. Sunil Korgaonkar - Cell No.- 9820834318, 022-69314512, Mr. Vijay Asudani
022-69314502 and Mr Vishal Anand Mo No 9570882898 and 022 69314510 may be contacted for
any query in between Monday to Friday from10.00A. M. To 5.00 P. M.

14. The Authorized officer reserves absolute right to accept or reject any or all offers and/or modify
any terms/conditions without assigning any reasons thereof.

15. The successful bidder would bear the charges/fees payable for GST, registration, stamp duty,
registration fee, incidental expenses etc. as applicable as per law.

16. The highest bid will be subject to approval of the secured creditor.

17. This notice, under Rule 8 (6) of Security Interest (Enforcement) Rule 2002, will also serve as 15
days’ notice to the borrowers / guarantors / mortgagors for sale of secured properties under
SARFAESI Act and Security Interest (Enforcement) Rules on the above-mentioned date if their
outstanding dues are not paid in full.
Date : 15.09.2025

Place: Mumbai

Sd/-
Sunil Korgaonkar
Authorized Officer, ASREC (India) Ltd.

PUBLIC NOTICE

Notice is hereby given to the public at large that we are investigating
and verifying: (i) the undivided share, right, title and interest of Owner
Nos.1to4 inrespectof the areas of the lands recorded at Sr. Nos.1to 4;
and (ii) ownership rights of Owner No. 5 in respect of land recorded
at Sr. No. 5, collectively referred to as the “Property” and more
particularly described in the Schedule hereunder written:

All those persons/entities including inter alia any individual, Hindu
Undivided Family, a company, bank(s), and/or financial institution(s),
non-banking financial institution(s), trust, a firm, an association of
persons or body of individuals whether incorporated or not, lender(s),
creditor(s), and or any authority having any right, title, interest, share,
claim, lien, security interest, right to use or demand whatsoever in
respect of the Property or any part/s thereof by way of sale, mortgage,
transfer, exchange, gift, bequest, trust, inheritance, any other tenancy,
sub-tenancy, leave and license, care taker basis, occupation
possession, family arrangement/settlement, FSI/TDR consumption,
development rights, partnership, share, pledge, right of way, decree
or order of any court of law, contracts/agreements, encumbrance, lis
pendens and/or any liability and/or any writing and/or any arrangement
and/or any commitment or otherwise howsoever into, over or upon the
Property are hereby required to give notice thereof in writing together
with the supporting documents and particulars of any such right or
claim to the undersigned, within 10 (Ten) days from the date of
publication hereof, failing which the claim, if any, shall be deemed
to have been released, waived or non-est.

THE SCHEDULE HEREINABOVE REFERRED TO:
(Description of the Property)

All those pieces and parcels of lands situated at Village Dhak, Taluka
Karjat, District Raigad, more particularly described in the table below:

MAHARASHTRA INDUSTRIAL
DEVELOPMENT CORPORATION
(A Government of Maharashtra Undertaking)
Invitation of Quotation Notice No. 001/2025 MIDC for
2025-26 (Mumbai)

Quotations are invited for below work from eligible
consultants.

Sr.
No.

1. |Quotations are invited for “Appointment of a Consultant
for preparing a Detailed Project Report (DPR) for
obtaining a loan from the Commercial Banks and
Financial Institution and Government NBFCs and any
Financial Entity Governed by Government of India”.

Name of Work

The Information regarding the Quotation & facility to
download it will be available from 17/09/2025 to 23/09/2025
on Website www.midcindia.org under the section “Important
Notice”.

((X3:]) State Bank of India

HOME LOAN CENTRE GHATKOPAR (15426):- Ashok Silk Mills Compound,
1* Floor,LBS Marg, Ghatkopar (West) Mumbai:400086
Tel No: 022-25009124 / 25009126 Mail ID: racpc.ghatkopar@sbi.co.in

POSSESSION NOTICE [See Rule 8(1)] (For Inmovable Property)

AccountNo: 41604991535, 41654247133
Whereas, The undersigned being the Authorized officer of the State Bank of India
under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12)
read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand
Notice dated 16.06.2025 calling upon Mrs. Madhavi Sachin Kasare repay the amount
mentioned in the notice being sum of Rs. 27,31,265/- (Rupees Twenty Seven Lacs
Thirty One Thousand Two Hundred Sixty Five Only) as on 16.06.2025 with interest,
cost, charges etc., within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrowers/
guarantors and the public in general that the undersigned has taken Possession of
the property described herein below in exercise of powers conferred on him under
section 13(4) of the said Act read with rule 8 and 9 of the said rules on this 11.09.2025.
The borrower/guarantor in particular and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of the State Bank of India for an amount sum of Rs. 27,31,265/- (Rupees
Twenty Seven Lacs Thirty One Thousand Two Hundred Sixty Five Only) as on
16.06.2025 with further interest, cost and incidential charges thereon.

Description of the Inmovable Property:
All That Part And Parcel Of The Property Consisting Of:Property Address : Flat No.
603, 6th Floor, B Wing, Krishna Villa, Survey No. 29(Part), Shankhesbwar Road, Ka
changaon, Dombivali East, Thane 421201

Sd/-
Authorized Officer,
State Bank of India

Date : 11.09.2025
Place : Mumbai

INVITATION FOR EXPRESSION OF INTEREST FOR
RELIANCE MEDIAWORKS LIMITED
OPERATING IN BUSINESS OF THEATRICAL EXHIBITION OF FILMS, FILM AND
MEDIA SERVICES AND TELEVISION CONTENT PRODUCTION AND DISTRIBUTION AT MUMBAI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

. |Name of the corporate debtor along with RELIANCE MEDIAWORKS LIMITED
PAN & CIN CIN: U29299MH1987PLC045446
PAN: AAACA4252H

Regd. Office: Cosmos Chambers,

Cabin No. 11, Floor R-1, Plot -20,

Raja Bahadur Mansion, Ambalal Doshi
Marg, Stock Exchange, Mumbai,
Mumbai, Maharashtra, India, 400001
https://www.reliancemediaworks.com,
The Corporate Debtor does not have any
fixed assets as per the financial
statements for the year 2023-24.

The Corporate Debtor has no installed
capacity for its main products/services.
No sale of main products/services was
made during the last financial year
2023-24.

Three (3) Employees

E)RM G (DATE EXTENDED)

. |Address of the registered office

. | URL of Website
. | Details of place where majority of fixed
assets are located

. |Installed capacity of main products/
services

. |Quantity and value of main
product/services

.| Number of employees/workmen

www,freepressjournalin

PUBLIC NOTICE

NOTICE IS HEREBY given to the public at
large that Mr. Vimal Premnath Sharma
being one of the legal heirs of Late Mr.
Premnath Sharma and Late Mrs. Chaltidevi
Sharma who had been members of our
Society holding 5 fully paid-up shares of Rs
50/- each bearing distinctive numbers 141 to
145 [both inclusive] under share certificate
No 029 dated 1st Oct 1987 has applied for
issuance of a duplicate share certificate and
has represented that it has been lost and
irretrievably misplaced the original share
certificate No 029. The aforesaid share
certificate corresponds to the premises
described in the Schedule below ['said
Property"]. Any person having any claim to
the said Property on the basis of the original
of the Share Certificate No 029 or having an
objection to the issuance of the duplicate
share certificate, may lodge such claim /
objection in writing with all the relevant
papers and documents supporting such
claim / objection at the address mentioned
hereinbelow within a period of 14 days from
the publication of this notice, failing which
we shall proceed to issue the duplicate
share certificate and the claim / objection, if
any, shall be deemed to have been waived.
THE SCHEDULE ABOVE
REFERRED TO
Row House No C-1, Ameya Co-operative
Housing Society Ltd. having carpet area of
1266.77 square feet forming part of the
property of the Society standing on land
bearing CTS No. 409/7 of village Borla and
bearing Plot No. 4, which property is situate
lying and being at Waman Tukaram Patil
Marg, Near Amar talkies, Chembur, Mumbai
- 400071, in the Registration District and
Sub-district of Mumbai Suburban.
For Ameya Co-operative
Housing Society Ltd.
Hon' Secretary/Chairman

PUBLIC NOTICE
TAKE NOTICE THAT I Mr. Rakesh
Dhanjibhai Singadia being the legal heir of]
Late Mr. Dhanjibhai K. Singadia is in use
occupation and possession of Shop No. 02
admeasuring an area about 102 sq. feet
(carpet) in the building known as “Cerejo Co-
Op Hsg. Society Ltd.”, situated at Premier
Road, Kurla (West), Mumbai - 400070,
bearing corresponding CTS No. 255, 255 (1
& 2), of Village Kurla - II, Taluka - Kurla,
(MSD) along with other co owners. I lost /
misplaced the original Agreement dated 13th
June, 1981, made and executed between
Builder M/s. Mantri Enterprises, of the One
part, and my deceased father Late Mr.
Dhanjibhai Keshavji Singadia and other two
co-owners (1) Mr. Kanhaiyalal P. Vyas and
(2) Mr. Karamshi V Bhadra, of the other part
in respect of the said shop AND Original
Share Certificate No. 27, Members’ register|
No. 02, having five distinctive share of Rs.
50/- each aggregating to Rs. 250/- in respect
of the said shop issued by “Cerejo Co-op Hsg.
Society Ltd.”, and I lodged a police complaint
also regarding lost / misplace of the said
Agreement dated 13.06.1981 and Share
Certificate with the Vinoba Bhave Nagar
Police station at Kurla (west), Mumbai on
06.09.2025 As I have misplaced / lost the said
Original Share certificate in respect of the
said shop, I intends to apply to the Cerejo Co-
Op Hsg. Society Ltd.”, for issuance of]
duplicate Share Certificate and also to get the
said share certificate transferred in my name
being the legal heir of said deceased original
co-owner / member Late Mr. Dhanjibhai K.
Singadia alongwith the other co-owners /
members.
If any person has any legal right and claim in
the said shop or has any objections for
issuance of duplicate share certificate to me is
hereby called upon to intimate me or society
about the same with true copy of relevant
documents within 14 days here of otherwise
the Society shall be at liberty to issue
duplicate share certificate transfer the said
share certificate in my name along with the
other co-owners / members free from any
adverse rights in the said shop and said shares.
Sd/-
RAKESH DHANJIBHAI SINGADIA,
Municipal Garden, Block No. 8,
Bhuvaneshwar Krupa Co-Op. Hsg. Society
Ltd., Ghatkopar (West), Mumbai - 400086.

Place: Mumbai, Date: 16-Sept-2025 Mobile No. 8108745389.

Ausa Municipal Council, Ausa, Dist. Latur

0.No.2025/MCA/Works Department/WS-1647 Date: 15/09/2025

Notice Inviting Tender
E-Tender Notice No. 01,02, & 03 Year 2025-26

The chief officer, municipal council, Ausa invites tenders for various works under "various
schemes" as per our technical specifications. The detail information of tender will be
available on official tender website www.mahatenders.gov.in of Maharashtra
government from Date. 16/09/2025.

For further all details regarding Date & time will be as per tender notice published on
website www.mahatenders.gov.in. Sdl

(Mangesh Shinde)
Administrator & The Chief Officer,
Municipal Council, Ausa Dist. Latur.

f%f NASHIK MUNICIPAL CORPORATION, NASHIK
E-Tender Cell Department
Notice No. 01 (Year 2025-26)
Nashik Municipal Corporation, Nashik Social Welfare
Department vide E-Tender Notice No. 01 (Year 2025-26) invites
bids for 01 works which will be displayed on the website
www.mahatenders.gov.in. from dt.15/09/2025 to 13/10/2025 up
to 3.00 pm. Last date for acceptance of tender will be
dt.13/10/2025.
Note - All further necessary notices/clarifications will be
published on the online website.

bt

Sdxxx Sdxxx
Executive Engineer Commissioner and
E-Tender Cell Administrator

Nashik Municipal Corporation  Nashik Municipal Corporation

ST 1.5 2 2034 .40 08 /203 e

. | Further Details including last available
financial statements (with schedules)

of two years, list of creditors are available
at URL

Details can be sought by sending email
at cirp.reliancemediaworks@gmail.com

Dated this16" day of September, 2025.
For Economic Law Practice
(Advocates & Solicitors),

9" Floor, Mafatlal Centre,

Vidhan Bhavan Marg, Nariman Point,
Mumbai - 400021

Sd/-

Anshuman Jagtap

(Partner)

Court Room No. 3
IN THE BOMBAY CITY CIVIL COURT, BORIVALI DIVISION
AT DINDOSHI

COMMERCIAL SUIT NO. 415 OF 2022
INDIAN OVERSEAS BANK, a body Corporate
Constituted under the Banking Companies
(Acquisition & Transfer of Undertakings) Act,
1970 having its having its Central Office at
763 Anna Salai Chennai-600002,
Regional Office 5th Floor, E-Wing, Maker
Tower Cuffe Parade, Mumbai-400005 and
Branch office amongst others at Bandra Branch,
Radhasoami Apartment, 36th Road, T.P.S. IlI,
Bandra (West) Mumbai-400050,
Through its Branch Officer Mr. Pramod Kumar
aged 41 years

V/s
Ms. Chetna Kailash Sambe
Prop. of M/s. Shakuntala Transport
Age : 33 years, An individual, inhabitant,
residing at Room No. 2, Hari Arjun Bhoir
Chawl, Near Rationing Shop, Manpada Gaon
Dombuvali (East), Thane-421204 ....Defendant

Take Note that this Hon'ble court will be moved before this Hon'ble
Judge Mr. SMT. S. S. TODKAR presiding in Court room No. 03 on
17/10/2025 at 11:00 AM by the abovenamed plaintiff for the following
relief.

THE PLAINTIFF THEREFORE PRAYS :-

a) That the Defendant be ordered and decreed to pay to the Plaintiff a
sum of Rs. 4,14,307/- (Rupees Four Lakhs Fourteen Thousand Three
Hundred Seven Only) is due and payable by the Defendant inclusive
of interest calculated up to 20.11.2020 alongwith the future interest
payable thereon @ 10.40% as per contractual rate of interest and
@2% overdue interest charged on irregular outstanding as per terms
and conditions duly accepted by Defendant through sanction letter
with monthly rest from 21.11.2020 till the payment or realization of the
entire outstanding.

b) that the bank officer be directed to attach and sell the hypothecated
car of the Defendant in the manner permissible in law with direction to
net proceeds thereof.

c) that defendant be restrained by order of injunction of this Hon'ble
Court from alienating, disposing off, transferring, creating third party
rights or in any manner of hypothecated car.

d) that the defendant may disclose other personal movable and
immovable assets on oath.

d) costs of the Suit be provided for;

e) For such other and further reliefs as the nature and circumstances
of the case may require.

Given under my hand and the seal of this Hon'ble Court.

Dated this 09th day of SEPTEMBER, 2025.

Sd/-

Sealer,

This 09th day of September, 2025.

M/s. GHASWALA & ASSOCIATES
Advocates for the Plaintiff,

Flat No. 802, E-Wing, Dudhwala Complex,
Bellasis Rd, Next to S.T. Depot,

Mumbai Central, Mumbai-400008

ghaswalaassociates @ yahoo.com
Tel. No. 9892432192

..... Plaintiff

Sd/-

For Registrar,
City Civil Court,
At Dindoshi

Sr. |Survey| Total |Area (H-R-P) Name of the Owners . | Eligibility for resolution applicants under Details can be sought by sending email
Nos Nos Area held by section 25(2)(h) of the code is available at cirp.reliancemediaworks@gmail.com
. ) at URL;
the Owners .| Last date for receipt of expression 15-09-2025 (Original)
1. | 14/2 | 0-09-00| 0-09-00 Vijay Ghansham Gangal of interest — 23:09-2025 (Extended)
- — .| Date of issue of provisional list of 25-09-2025 (Original)
2. 14/4 | 0-47-80 0-47-80 Alok Vivek Kinikar prospective resolution applicants 25-09-2025 (Extended)
3. 14/5 | 0-22-50 0-22-50 Alok Vivek Kinikar . | Last date for submission of objections 30-09-2025 (Original)
m to provisional list 30-09-2025 (Extended)
4. 32/4 | 0-08-40 0-08-40 Vijay Ghansham Gangal - [Date of issue of final list of prospective 10-10-2025 (Original)
5. 27/1B | 4-98-00 0-98-00 Shubhada Nitin Dhawlikar resolution applicants 10-10-2025 (Extended)

. | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

. | Last date for submission of resolution
plans

. | Process email id to submit Expression of
Interest

. | Details of the Corporate Debtor’s
registration status as MSME

15-10-2025 (Original)
15-10-2025 (Extended)

14-11-2025 (Original)
14-11-2025 (Extended)
cirp.reliancemediaworks@gmail.com

As per available records, the Corporate
Debtor does not have MSME
registration.

Date: September 16, 2025
Place: Mumbai
(Formerly Known as

Sd/-
IPE - NPV Insolvency Professionals Private Limited
fessi Private Limited)

Through its Di;ector - Ritesh Prakash Adatiya
Appoi as ion Professi
In the Matter of Reliance Mediaworks Limited
IBBI Reg. No: IBBI/IPE-0040/1PA-2/2022-23/50021

Validity of AFA: December 31, 2025

Address- 10th Floor, 1003, Zion Z1, Ramdas Road, Near Avalon Hotel, Thaltej,

Email for Correspondence - cirp.reliancemediaworks@gmail.com

@kotak@‘KOTAK MAHINDRA BANK LIMITED

Registered office: 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051, MH.
Regional Office :- Adamas Plaza 2 FIr. 166/16, CST Road, Kolivery Vill. Kunchi Kurve Ngr.,
Nr. Hotel Hare Krishna Santacurz (E), Mumbai-400 098, MH..

POSSESSION NO E (For Immovable Property)
(As per Appendix IV read with Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

WHEREAS, The undersigned being the Authorised Officer of the Kotak Mahindra Bank Ltd. a
banking company within the meaning of the Banking Regulation Act, 1949 having it's Registered
Office at 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051 and
branch office at 2" Floor, Adamas Plaza, 166/16, CST Road, Kolivery Village Kunchi Kurve
Nagar, Kalina Santacruz(E) Mumbai-400098 under Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI Act’) and in
exercise of the powers conferred under sections 13(2) and 13 (12) read with Rule 8(1) of the
Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated 19™ day of June,
2025 to 1. Mr. Srinivasarao Satyanarayana Pecchetti (Borrower/Mortgagor) having address
at: H. No. 24-38, Turpu Street, Bonthu Yari Palem, Attili, Mandal, District Godavari West, Andhra
Pradesh, Pin code - 534134.; and also at; Apartment No. 1004, Al Harby Residential Building,
8 Airport Road, Al Garhoud, Dubai, PO Box No. 87916.; and also at; M-02, UAE Enterprises
Building, 8 Airport Road, Al Garhoud, Dubai, PO Box No. 2082; and also at; Flat Bearing No.
403, On 4" Floor, ‘B’ wing, ‘Mayur Co-Operative Hsg. Soc., Kher Nagar, Bandra(East), Mumbai,
Maharashtra - 4000051. And 2. Gangaratnam Pecchetti (Co-Borrower) having address at;
H. No. 24-38, Turpu Street, Bonthu Yari Palem, Attili, Mandal, District Godavari West, Andhra
Pradesh, Pin code - 534134; and also at; Flat Bearing No. 403, On 4" Floor, ‘B’ wing, ‘Mayur
Co-Operative Hsg. Soc!, Kher Nagar, Bandra(East), Mumbai, Maharashtra - 4000051 to repay
total outstanding amount to both loan accounts HF40096214 & HF40295586 aggregating to
Rs. 2,25,62,651.99/- (Rupees Two Crore Twenty Five Lakhs Sixty Two Thousand Six Hundred
Fifty One & Paisa Ninety Nine Only) as on 12" June 2025 i.e. Rs. 2,14,22,223.63/- (Rupees
Two Crore Fourteen Lakhs Twenty Two Thousand Two Hundred Twenty Three & Paisa Sixty
Three Only) for Loan Account No. HF40096214 & Rs. 11,40,428.36/- (Rupees Eleven Lakhs
Forty Thousand Four Hundred Twenty Eight & Paisa Thirty Six Only) for Loan Account No.
HF40295586 as on 12 June 2025 towards the outstanding amount for Loan Account No.
HF40096214 & HF40295586, CRN No. 848247169, together with further interest and other
charges thereon at the contractual rates upon the footing of compound interest from 13.06.2025
till it's actual realization (“outstanding amount”) within 60 days from the date of publication of
the said Demand Notice. The aforementioned Borrower/Co Borrower having failed to repay
the amount, notice is hereby given to the Borrower/ Co Borrower and the public in general that
the undersigned has taken Symbolic Possession of the property described herein below in
exercise of powers conferred on him / her under Section 13(4) of the SARFAESI Act read with
Rule 8 of the above said Rules on this 11" Day of September of the year 2025.
The Borrower/ Co Borrower mentioned hereinabove in particular and the public in general
is hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the KOTAK MAHINDRA BANK LIMITED, having branch address at
2 Floor, Adamas Plaza, 166/16, CST Road, Kolivery Village Kunchi Kurve Nagar, Kalina
Santacruz(E) Mumbai - 400098 for an amount of - HF40096214 & HF40295586 aggregating to
Rs. 2,25,62,651.99/- (Rupees Two Crore Twenty Five Lakhs Sixty Two Thousand Six Hundred
Fifty One & Paisa Ninety Nine Only) as on 12" June 2025 i.e. Rs. 2,14,22,223.63/- (Rupees
Two Crore Fourteen Lakhs Twenty Two Thousand Two Hundred Twenty Three & Paisa Sixty
Three Only) for Loan Account No. HF40096214 & Rs. 11,40,428.36/- (Rupees Eleven Lakhs
Forty Thousand Four Hundred Twenty Eight & Paisa Thirty Six Only) for Loan Account No.
HF40295586 as on 12" June 2025 towards the outstanding amount for Loan Account No.
HF40096214 & HF40295586, CRN No. 848247169 together with further interest and other
charges thereon at the contractual rates upon the footing of compound interest and substitute
interest, incidental, costs and charges etc. due from 13/06/2025 ill the date of full repayment
and / or realization.
The Borrowers Attention is invited to the Provisions of Sub Section (8) of Sec 13 of the Act, in
respect of time available, to redeem the secured asset;

Description of the Inmovable Property
All That Piece And Parcel Of Flat Bearing No. 403, On The 4" Habitable Floor, ‘B’ Wing, In The
Building Known As, ‘Mayur/ Kher Nagar Mayur Co-operative Hsg. Soc., Constructed on All
That piece & Parcel Of Leasehold Land, Having Survey No. 341(Part) & City Survey Survey
No. 607(Part), (“Said Land”), At Bldg. No. 17, Kher Nagar, Mayur Chs. Bandra (East), Mumbai-
400051; In The Registration District Of Mumbai City & Mumbai Suburban. Area Admeasuring
About 72.46 Sq. mt. RERA Carpet, (i.e. 780 Sq. fts. RERA Carpet Area Alongwith 1 Car Parking

Space.
Date: 11.09.2025 Sd/-
Place: Mumbai (Authorised Officer)
(Mrs. Shweta Kamath - Associate Vice President - Legal)
Kotak Mahindra Bank Ltd.

PUBLIC NOTICE

Notice to the public at large that , | am investigating the title of my client Shri.
Santosh Mahadev Sutar (Owner) in respect of ownership Flat No. 6-A/110 of
Shailendra Nagar, New Mhada Colony at Dahisar (East), Mumbai more particularly
described in the schedule hereto (Said Flat ) who has declared having misplaced
and lost original title deeds concerning said Flat including (i) Allotment letter issued
by MHADA, Mumbai Board No. MU.M/S/panan/sanket 216/ ga.kr.110/gal.li. 10/
na.kr./ 2234/287/2010 dated 08/01/2010, (ii) even dated Possession letter, (iii)
MHADA'S Sale permission dated 04/02/2020 in the name of Shri Viresh Mistry (iv)
Release deed dated 04/10/2023 registered No. Mumbai 24-11985/2023 executed
between legal heirs Mahadev Sutar as Releasors of one part and said Owner as
Releasee of other part (Said Lost Documents)

All person or persons having any claim against or in respect of the said Flat or
any part thereof or shares thereof bearing Nos. 201 to 210 vide certificate No. 21
issued by Shailendra Nagar Shree Samarth Co-operative Housing Society Ltd.
(Regd.) (said Shares) claiming either under said deceased Mahadev OR on the
basis of having in his custody the original of said Lost Documents or otherwise
by way of allotment , arrangement , sale, exchange, mortgage, charge, gift , lien, ,
inheritance , lis pendens, lease or howsoever are hereby called upon to make the
same known in writing to the undersigned at her office @ Vivek Sthalekar & Co.,
Shop No. 17, Parshwa Giriraj, Opp. Madhuram Hall, Dahisar (East), Mumbai 400
068 WITHIN A PERIOD OF 7 (SEVEN) DAYS from the date of publication of this
notice (along with all available supporting documents) failing which the claim, if
any, shall be deemed to have been waived and abandoned for all intent and
purposes and such claims shall not be binding on my clients.

DESCRIPTION OF THE PROPERTY

All that ownership Flat No. 110 on 1st floor of Building No. 6A also known as
Shailendra Nagar Shree Samarth C.H.S.L. part of new MHADA Colony, Shailendra
Nagar situated at S.V. Road, Dahisar (East), Mumbai 400 068 bearing C.T.S. No.
1663-B part , Village Dahisar, Taluka Borivali M.S.D.

Sd/-

MRS. PRIYA K. GAJJAR (STHALEKAR)

Advocate, High Court, Bombay

Email id : visco.dhr@gmail.com, Mobile :9920144995

Place : Mumbai
Date : 16/09/2025

BEFORE THE HON’BLE DEBT RECOVERY TRIBUNAL -II,
MTNL BHAVAN, 3RD FLOOR, STRAND ROAD, APPOLLO
BANDAR, COLABA MARKET, COLABA, MUMBAI- 400 005.
EXH. 13
ORIGINAL APPLICATION NO. 888 OF 2023

SUMMONS
ASREC (India) Ltd.
Versus
Mr. Mehul Dhirajlal Parekh,
business in the name of “Yogi International” & ors.
1) Mehul Dhirajlal Parekh ... DefendantNo. 1
2) Mrs. Yogini Mehul Parekh ... DefendantNo. 2
Whereas Original Application No. 888 of 2023 was listed before Hon’ble Presiding
Officeron 13.08.2024.
Whereas this Hon’ble Tribunal is please to issue Summons/Notice on the said
application under section 19(4) of the Act, (Original Application) filed against you for
recovery of debts of Rs. 8,42,65,496.38ps./-. (Application along with copies of
documents etc, annexed)
Whereas the service of summons could not be affected in ordinary manner and
whereas the Application for Substituted service has been allowed by this Hon’ble
Tribunal.
In Accordance with Sub-Section (4) of Section 19 of the act you the Defendant No.1
and 2 are directed as under:-
(1) To show cause within 30 (thirty) days of the service of summons as to why relief
prayed for should not be granted.
(2) To disclose particulars of properties or assets other than properties and asset
specified by the applicant under Serial Number 3A of the Original Application;
(3) You are restrained from dealing with or disposing if secured assets of such other
assets and properties disclosed under Serial Number 3A of the Original Application,
pending hearing and disposal of the application for attachment of the properties.
(4) You shall not transfer by way of sale, lease or otherwise, except in the ordinary
course of his business any of the assets over which security interest is created and/or
other asset and properties specified or disclosed under Serial number 3A of the
original application without the prior approval of the Tribunal.
(5) You shall be liable to account for the sale proceeds realized by sale of secured asset
or other assets and properties in the account maintained with bank of financial
institution holding security interest over such assets.
(6) You are also directed to file written statement with a copy thereof furnished to the
applicant and to appear before DRT-II on 10/12/2025 at 11.00 a.m failing which the
application shall be heard and decided in your absence.
(7) Given under my hand and the seal of this Tribunal on this 06th day of September,
Defendant No. 1

2025.
Mr. Mehul Dhirajlal Parekh

Business inthe name of “Yogi International”,

And having office at Gala No. 1, Shreeji Industrial Estate No. 2, Near Harish Industrial
Estate, Golani - Waliv, Vasai- (East), Palghar- 401208.

Defendant No. 2

Mrs. Yogini Mehul Parekh

Residing at D-204, Zarna Enclave, W.E. Highway, Thakur Complex, Kandivali (East),
Mumbai- 400101.

And also at

Mrs. Yogini Mehul Parekh

Gala No. 1 to 6, Shreeji Industrial Estate, Opp. Syndicate Bank, Waliv, Vasai (East),
401208

... Applicant

... Defendants

Registrar
DRT-Il, Mumbai
To,
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